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following the solemn commitments made to
the Ladakh Action Committee.

I may re-affirm that the people of Ladakh
wan¢ to continue to be an integral part of
Jammu and Kashmir State, strzngthening its
solidarity and integrity—of course, as an
equal partmer with honour, self-respect and
dignity, and not as a second class citizen.

There is a limiy to everything including
human endurance which has reached its
limit so far as the people of Ladakh are
concerned.

The six month old peaceful agitation and
relay dharna has evoked no response from
the authorities. The Ladakh Action Com-
mittee in a Resolution passed on the 11th
of July, 1982, again asked the authorities
for the fulfilment of their earlier demands
and also for provision of minimum facilities
like augmentation of drinking water supply
and minimum health and sanitary require-
ments of the people of Leh town within
seven days, failing which the Ladakh Ac-
tion Committee will be forced to intensify
its agitation and dharnas followed by
hunger strike,

I may also appeal to the Government of
India to intervene in the matter, issuing a
directive to the authorities concerned to
honour the solemn commitments made
about two years back and do not allow
the most sensitive border district to rise in
turmoil. This may eventually lead to for
reaching consequences which may not be
in the national interest. Thank you.

(ili) NEED TO PROVIDE ASSISTANCE TO
DROUGHT AFFECTED HILLY DISTRICTS
orF U.P.
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(iv) NEED TO PREVENT THE USE OF
INTOXICATING DRUGS BY STUDENTS.
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